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1/21.5.1996 Mr. M.L,Paswen, Registrar I/c -

Defects under item no, 11, 21 &énd 22 of the

scrutiny repoft have not been removed, .The learned
-counsel for the a@pplicant is directed to remove the

defects by 2.7.1996, R B ‘

( ML, Raswan )

MBS : ' o ‘ e T T o Registrar__,I/c
e ) oo ’ o - 1
2/2.,7.96 f\ © Shrd M.L.‘Paswan,' Registrar I/c v . ‘
Nt _ : o -
W wwj}“)é o - Defects have not been removed List on ¥
R ) N - ‘ & ’-;*“: :
W/ \ o/? 15.7.96 for removmg the defects o § .

- . ;- “( M,L.Paswan .)
(Sks SR . Registrar I/fc

3/16,7.96: . - _ Shri M.L.Paswan, Registrar I/C, : ~ -
. ~ .

svsees ~ .\';‘

ThJ.s case should be listed on 15.7.96. Defects ~
“hajbeen removed, This is’a case Of singal bench, Let

-

this case ber put up before the Hon'ble Bench for
admission on 24.7.96. (% |

( M.L.Paswan )
Registrar I/C,




At

4./ 24.7.96,

-y,

/c8s/.

' res judicata and it is dismisssd.

0A - 338/96

Counsel for the appliecant ¢ Shri A.K, Singhg
, P PR
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“Heard Shri A.K.Singh, the learne? counsel for
the applicant. The agitation made in th?s-DA'Uas
subject matter of earlisr 0A ¢§2/95 wﬁiéh was disposed
of by the Division Bench of this Tribun?l with a'diraction
to ths respondenﬁ;‘ta consider and dispésa of thes
rapraéentation of the applicant é%réugh'a speaking and
feasonsd order uithin.a period of two months. The .
Division Bench has also.hsld that ths claim of .the ™
applicant is totally time barred and the Bé“ua; liable |
to be dismissed in limine on that very é:obnd. Howsvar,
on diraction of the }ribunal,,tha DRM hés aonéidared 7
the representation of.the applieant and|found the
claim not to be austg}aabla and tharafore}rejactad
the rapresantatiom. There eannot be furéhar,aﬂoon”tha
same subject which already stood dispaaéd 6? by this
Tribunal. Now tha~app}ication is hig by |the principlg é?\

- |
‘\‘ .

'QN.K. Verma)

;mambar (A)




